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R.A. 10/05 (O.A. 160/05) 

2.8.06 present s The honble Mr K.v.Sachidanandax 
ViceChairman & 
The Hon ble Shri Gautam Ray. 
Mernber(A). 
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The R .A emanated from the order of 

this Tribunal in 0.A.160/05 dated 13.7.05 

It is quite evident that this order has 

been passed by Hon'ble Mr 0. 5ivarajan. 

Vjce..Chairman and Hon'ble Mr K.V.Prahladar 

Member(A) • The Administrative Member has 

already been retired and Mon 'ble Mr G. 

Sivarajan is working at Bangalore Bench. 

Therefore it is necessary to refer the 

matter to principal Bench for considera-

tion of constitution of a Review Bench. 
Registry is directed to refer the 

matter to the principal Benci for coneti. 

tution of review Bench. 	I 

Member 	 Vice -Chairman 

post the matter on 16.3.07. 

Registry will intorm the C nsel 

the applicant. 	 T 
Member 	 Vice-Chcuirmari 

im 
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R.A410 Of 05 

4.., . 	. . 	 16.3.07 

The review application has been 

filed by the respondents against the order 

dated 13.7.05 passed by this Tribunal in 

O.A. No, )O of 05. The then. Hon'bie Vice 

is now working at Bangalore and Hon'ble 

Member has already retired. When the 

matter referred to the Principal. Bench., 

New Delhi, the Principal Bench vide letter 

dated 15.9.06 has directedfor placing the 

same before the Vice-Chairinan/ Bead. of 

Department of this Bench for constitutiOn 

of l3enoh to lear these RAs in terms of 

Sub-Para 3 & 4 of Para of Rule 49 of 

Appendix-N dated 18.02.1992 as and 

when the Bench is available. Today 

Hon'bie /ice-Chairman, (X.V. 

Sachidan andan and Hàn'ble Mr. Tarsem 

I1, Adniinisative Methber has 

constituted the Bench and decided that 

the matter will be beard on 22.3.07. 

Post the 
matter on 

Member 	 Vice-Chairman 

22.3.2007 	The R.A. is disposed of in terms of 

the order kept in separate sheets. No 

Member 	 Vice Chairman 

/bb/ 
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IN THE CENTRAL. ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

R.A. No.10/2005 AND 11/2005. (In O.A.160/2005) 

DATE OF DECISION:22J03.2007 

Shri Union of India & others 
............................................................................................Applicant/s 

Mr. G.Baishya,Sr.C.G.S.0 & G,P.Bhowmick 
..............................................................................Advocate 	for 	the 

Applicant/s 

- Versus - 
Smt. Alaka Saha & Ors. 

.............................................................................................Respondent/s 

Mr.G.Baishya, Sr.C.G.S.C. & Miss B.Das 
...................................................................................Advocate 	forthe 

Respondents. 

141 

THE HON'BLE MR. K.V. SACHIDANANDAN, VICE CHAIB1AN 
THE HON'BLE MR. TARSEM LAL, ADMINISTRATIVE MEMBER 

1. 	Whether reporters of local newspapers may be 	YelNo 
allowed to see the Judgment? 	 / 

 Whether to be referred to the Reporter or not? 

 Whether to be forwarded for including in the Digest Beig 
complied at Jodhpur Bench & other Benches ? Y/'s/No 

4.. thether their Lordships wish to see the fair copy 	/ 
of the Judgment? 	 s/No 

GA 
Vice-Chairman/Adrn . Member 

4- 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH, 

Review Applications No.10/2005 & I l/2005.(In O.A.160/2005) 

Date of Order: This the 22nd day of March, 2007. 

HON'BLE MR. K.V.SACHIDANANDAN, VICE-CHAIRMAN 

HON'BLE MR.TARSEM LAL, ADMINISTRATIVE MEMBER 

/ 	R.A. 10 of 2005 

Union of India 
represented by the Secretary to the 
Govt. of India, Ministry of Defence, 
SOuth Block, New Delhi- 1. 

The Deputy Director, 
Medical Services, Ministry of Defence, 
101 Area, C/o 99 APO. 

The Brigadier Commandant 
151'Base Hospital, 
0/099 APO 	 ...Applicants 

By Advocate Shri G. Baishya, Sr.C.0.S.0 

-Versus- 

Smt Alaka Saha 
W/ o Sankar Saha 
C/o SmtGeet Saha, W/S Qtr No. 
PA-7, 151 Base Hospital, 
Basistha, Guwahati-29 	 Respondent 

By Advocate i 	Miss B.Das 

R.A. 11 of 2005 

Smt Kalpana Das, 
Natun Bazar, 
P.O. Basistha Chariali 
Guwahati-29. 	 Review petitioner 

By Advocate Mr G.P.Bhowmick 

1. Smt Alaka Saha 
W/o Sankar Saha 
C/o Smt Geeta Saha, W/S Qtr No. 
PA-7, 151 Base Hospital, 
Basistha, Guwahati-29, 	 ... .Respodent 
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Union of India, 
represented by the Secretary to the 
Govt. of India, Ministry of Defence, 
South Block, New Delhi-i. 

The Deputy Director, 
Medical Services, Ministry of Defence, 
101 Area, C/o 99 APO. 

The Brigadier Commandant 
151 Base Hospital, 
C/ o 99 APO 	 ...... Prot'orma Respondents 

By Advocate Miss B.Das for respondent No.1 and Mi' G.Baishya, 
Sr.C.G.S.0 for respondents 2, 3 and 4. 

OR DER (ORAL) 

SACRIDANANDAN K.V4V.C) 

Review Application 10/2 005 has been filed by the 

official respondents in OA.16O/2005 and R.A.1 1/2005 has been 

filed by Srnt Kalpana Das, who was respondent No.4 in the 0 .A. 

Since common questions of law and facts are involved, these 

two Review Applications being disposed of by this comnion order with 

the consent of the parties. 

When the matter came up for hearing on another 

occasion and finally on 15.3.2007 in terms of Sub-para 3 and 4 of 

Para I of Rule 49 of Appendix-N dated 18.2.1992 as directed by 

the Principal Bench, this Tribunal constitute the present two 

- - 

	

	Member Bench to hear the matter and the matter was posted for 

final hearing on the consent of the parties. 

( 	 1/ 
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The review applications emanated from the order of this 

Tribunal in O.A.160/2005 dated 131.2005. The operative portion 

of the said order.is  quoted below: 

"In the circumstances we direct the Respondent 
Nos. I to 3 to appoint the applicant to the post of 
Ward Sahayika as notified if the Respondents 
want to fill up the vacancy of Ward Sahayika. 
The Original Application is disposed of as above. 
There will be no order as to costs." 

In both the Review Applications the said order is sought to be 

reviewed on the ground that has been taken in the R .As 

respectively. The contentions of the review applicants is that Smt 

Kalpana Das has submitted an application before this Tribunal in 

O.A. 160/2005 stating that the present Alaka Saha Is a person who 

is appeared before the Interview Board and all the educational 

certificate shows that her name is Alaka Saha. Suit Alaka Saha has 

a relation to her father late Jagabandhu Saha which is a dubious 

status i.e. one is adopted daughter and one is daughter in law 

thereby rejecting the selection of the applicant/ respondent. 

Thereafter 0 .A.. 16/2005 was filed and as per an compliance report 

of the respondents this Court has passed the elaborate order in 

O.A. 160/2005. 

The contesting respondents Smt Alaka Saha has filed 

an affidavit before this Tribunal and stated that Smt Kalpana Das 

did not secure 2nd position as she was scored third highest mark. 

Two other candidate namely, Appointment letters were issued to 

Mrs Marami Hira (Gen) and Miss Mary Gogoi(OBC). She has also 

stated that she studied in the Holy Heart Senior Secondary School. 
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The Principal of the' said school had issued a letter addressed to the 

Inspector of Schools as per Annexure-3 produced alongwith the 

written statement and due to some Problem the school was shIfted 

and was it cannot be said that it is not in existence. As per the 

certificate she has declared the date of birth as 20.3,1982 and she 

strongly objected that the certificate furnished by respondents are 

forged. Therefore, question of rejecting the candidature of the 

deponent does not arise. The case of the official respondents is 

emanated when the respondents has received a letter Annexure-7 

from the Inspector of Schools, Kamrup, Guwahati, which is 

reproduced as under : - 

"I have the honour to inform you that so far my 
knowledge the countersignature of asstt. Inspector 
of Schools, K.D.C, Guwahati as in the Transfer 
certificate of Smt Alaka Saha of Holy Heart Senior 
Secondary School, Ghy-3 is doubtftil and not 
similar to any Asstt. Inspector of Schools as per 
office records. 

On the other hand Holy Heart Senior 
Secondary School at Hedayetpur, A.p.C.C.Road, 
Ghy-3 is untraced. 

This is for your information & necessary 
action." 

The respondents has also produced the original transfer certificate 

in their possession alongwith the R.A. The review applicant's 

counsel wanted to have the original back to him. He is accordingly 

Permitted to give a Photo copy duly attested by him and which may 

be kept on record. In the report of the Inspector of Schools two 

things has come out, the certificate Is doubtful and the school is 

- 	 untraced. 

6. 	The counsel for the review applicants frirther submitted 

that, they have not been given opportunity to adduce these evidence 

U 
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because it was decided well befbi'e their affidavit is being filed. 

Undoubtedly these documents are the documents which was not 

within the knowledge of the respondents but that will materially 

affected the issue involved in this case and therefore it has to be 

evaluated whether in such a situation the R.A is maintainable or 

not. 

7. 	In Ajit Kuinar Rath vs. State of Orissa & Ors. 1999 

(9) SCC 596 Hon'ble Supreme Court has made the following 

observations: - 

"Power of review available to an 
Administrative Tribunal is the same as has 
been given to a court under Section 114 read 
with Order 47 CPC. The power is not 
absolute and is hedged in by the restrictions 
indicated in Order 47. The power can be 
exercised on the application of a person, on 
the discoveiy of new and important matter or 
evidence which, after the exercise of due 
diligence, was not within his knowledge or 
could not be procured by him at the thne 
when the order was made. The power can 
also be exercised on account of some 
mistake or error apparent on the face of 
record or for any other sufficient reason. A 

• review cannot be sought merely for a fresh 
hearing or arguments or correction of an 
erroneous view taken earlier. The power of 
review can be exercised only for correction of 
a patent error of law or fact which stares in 
the face without any elaborate argument 
being, needed for establishing it. the 
expression "any other sufficient reason" used 
in Order 47, Rule I means a reason 
sufflciently analogous to those specified in 
the rule." page 144 A-4 

In Lily Thomas vs. Union of India, 2000 (6) SCC 224 similar 

observation has been made by the Apex Court. Learned counsel for 

the applicant has also taken us to a decision reported in' 2003 SCC 

Ll~" 
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581 in the case of United India Insurance Company Ltd. vs. 

Rajendra Singh & Ors., reported in (2000) 3 SCC 581 and 

contended that a review is possible in a case where the court is 

•niislead by a party orthe court itself commits a mistake, which 

prejudices a party, the court has the inherent, power to recall its 

order. Case of the review applicants is that those new documents 

has been subsequently collected and produced before them. The 

learned coun'sel for the respondents in the R.A strongly denied the 

allegation and submitted that these documents are genuine to 

substantiate the same in any form, 

8. 	Considering the entire facts of the case and considering 

the new documents which could not have produced by the 

applicant at the time of hearing of the case and it requires an 

elaborate enquiry and genuineness is to be tested, we are of the 

- considered view that R.As are maintainable. Howeve, we are not 

expressed any comments where fraud is committed or documents 

are genuine for that reason we are of the considered view that the 

order of the Tribunal dated 13.7.2005 in O.A.160/2005 will be 

recalled with a further direction on the 3rd respondent to conduct a 

fresh enquiry about the entire episode giving liberty to the parties 

and after giving notice to them and for personal hearing in so far, 

compliance of the natural justice and pass an appropriate speaking 

order communicating the same within a period of 3 months from 

the date of receipt copy of this order. Till then status quo as on 

today shall be maintained. 
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Review Applications are accordingly disposed. No order 

as to costs. 

( TARSEM LAL 
	

( K. V. SACHIDNANDPN 
ADMINISTRATIVE MEMBER 
	

VICE CHAIRMI-\N 

//pg// 
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IN IHE CENTRAL AOtNI5T 	 -.. - 

AT 6UWAHATI 

• 	 EV1EW APPLLCATWN NO 	1 2OQ 

ARISING OUT OF O-A ,  06t I62 OF 2005 

THE fIAT TER 13FC  

Sni Alaa Saha 	..ApplLcar7 

—..p - 

Union of India. 

-AND- 

iN ThE t4ATTER 	 • 

An applicaiOfl un.dr Sec&ofl 22( 

• 	 (fof the 'dmiflistrati 	Tribunals 

Act,t985 read with the Cenr4i 

AdmLflL ' 	Tribufla. (Procedur 

Rules, 1987 framed under the Admi 

ntraLe Tribunal Ace, 1985. 

1NTFJ9 

original AppliCafL0fl No160/2O 

(mt Alaka Saha -v 	
Union of India. 

and other- • 

t. The Union of india 

• 	by the Secrottary.to 
th e  Goverflme( 

of India, MinirY o.f De€ence, 

	

• 	uth.910Ck, Nas 

2. The Depuy Direc0r, 
4edicai 

er'iC, Mi
nistry of Defence,  

lOt Area, C/ 99 APO. 

Coatd- -. 
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The arigadier cnnandart, 

151 Base Hoptal,C/ 99 APQ 

.epdent/R'ieW 

Petioner 

S#tz fl.a3'a Saha, 

W/o Sri Sankar Sha 

C/o Sm ti Geta. Saha.,W/S Gtr No. 

t51 Base Hosp.itaL. 

C/a 99 APO, 9asistha R.aad, 

P.O. Bsistha, Guvahi78102  

Dist. Karnrup, Assaso . 

ppiicant/Respondent 

The aba'e named Review petitionerS 

MOST qgpECTvUuY SHEWETH  

That the rpondefl1rW pi*rIerS seek 

eeI'LeW to the order 13,1.2005 passed in Griina Appli- 
• 	 ------ 

caton No. 160/2005 allowing  the said appLicatiVi( filed 

by th e  app1icant/reP0fldt under Section 19 of the 

dminisfrratLe Tribunal Act, 1985- 

That the re1.eah peti iane.r'ci beg to state that 

the -,&pp jiCan k-/r .
esppndent being highly' aggrieved with 

the order dated 8.5.2005 pased by the Review 
ptitianer 

No.Z, Brigadier Co*iirnandant 151  Base H pital, C/o 99 APO 

Cantd.. 
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filed Original Application No. 140 of 2005 before this 

Hon bLe Tribunals In the aforeaid order dated 8.5.2005 

a decion was taken for not to consider the respondent 

for the post of Sahayika which was challenged by the 

respondent. The a.foreaid orginal Applica.t.on being 

No. 140 of 2005 was filed and moved on 22.62004 

before the Hon ble Tribunal and the Ha&ble Tribunal was 

pleased to issue show cause the review petit&ocser as to 

why the application 'shall not be admitted 

3. 	 That the respondentsJreviaw p it4ofler'a bPQ 

to state that the applicantfre'spondent approached thi's 

Hon'ble Tribunal claiming the appointment of the appli-

cnt by stating that the review petitioner No.3 arbi 

trarily rejected the applicant's appointment on the 

graLrnd of dubia's status of relation which could not be 

the ground of rejection of her appointment. In the said  

application being QA t4o 160/2005 the applicant/re'spOfl 

dent stated that the review petitioner's invited applica 

• 	 tons from the intending candidates for filling up two 

/v.acant post af.Ward Sahayika in the .151 Base Hopita&, 

Cio 99 APO and the appi .ant/pn4nt h 	p4c fw 

• 	 the 'same. In accordance with the applicat ion filed by 

the appLicat/re'sPc*deflt and after receiving the c&ll 

lttet for interview s  the applicant/respondent appeared 

before the interview Board an l7.2.200 at 151 Base 

Hospital wherein it was alleged that the applicant1 

respondent did well in th? iterview and her naae was 

Contd. 

U 

ij 
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listed on the tap of the seict list. It was also al-

Neged in the said O.A. No. 160/2005 that onq Ms. Kalpana 

I ..  
f*.led an Original Applicatcrn on t.200 	before 

this HanbLe TribunaL which.mias retsfared as GA No. 

5/2005 where she has stated that the ppLicant/ respon 

dent ne'er appueared.before the in teryw/test Soard t  but 
- 	 - 

- Smti Dali Saha 	 c' appeared before the interiew aoa.rd by 

misrepresenting herself as Smti Ala¼a .Saha, the present 

applicant/respondeflt ft.wos further stated in the said 

GA No,160/2005 that the Honble Member upon hearing the 

GA No.. 59 of 2005 directed Smti Katpana. Gas to submit 

/her representation byfurnishing, epresetng her grle-

vance's to the respondent authorities t*ithin fifteen day-s 

and respondents were direct€d to give reply to represea-

tat ion within two months and the GA No. -59 of 20105 was 

di-spsed of by fzing the vzaae  foe-- i-c 

4. 	 That the review peftiUoners beg to 'tate that 

the appt 	nt/respondent further contend*d in the said 

GA No. 1.60 of 2005 that the respondent authov it iei after 

An GA No. 59 

.af 2005 ep;lied tQte 	preenaki 	cide lt.ter. dated 

2005 .to mti 4('lpn.a; Pa and ubmittedthQ cmplin- - - 

ce report to the Certrai A 	 an 

6.5.2005, 	 that.prenlkLaç*. Saha 

,.'s. the -person whQ tinterview ;  Board 

alL the educ tionalc! ifica 	-sow, that -her. n4me 

' Alak-4_ 	repon ntauthoritie-s ••on •the.' 

C 
4 Contd.'..iP/ 



1/ 
(51 

ground 	
that Smti 4laa Saha re tion to her father 

Late g.abandhu Saha 	of dub ia atatU that 	one LS 

adopted daughter and the other 15 of daughter irs law 

- 	 - 

and 	thereby 	cancelled 	the 	appointment 	of 

- 	 - 	 - 

Thus submissLOfl of the coap1iaflCe 
applicant/responden

report on GA No. 59 of 2005 dn 9.5.2005 the Hon be 

4ember àf- this Tribunal acc:epted th e  compliacCe report 

wherein the reiew petitiOner No.3 decided not to ap
- 

point the applica /re 
I 

spondent in the post of Ward 

Io 

Sahayika. 

• 	 5. 	
That the review patiti.onars beg to State 

the app1iC4nt/reP0te 	ntended tht he 

petitioners tiy the compliaflre report dated 6.5.2005 

denied her 
appoiflteflt only on the ground that her 

ation  to Late Jagabatsdhu Sahi is of dub'i.aS s tatus one 

is of adopted daughter and the other is daughter in law 

and the same was passed 
without 9ng her any oppcsrtu 

nity af hearing 
a 

6. 	
That the review petitioners beg to state that 

2005 as stated øarlier was 
th e  said GA No. 160 of 

	fixed 

on 7.7.05 for instr&Lctl0' from 
the reeponeflt No.3 and 

the said GA No. 160 of 2005 was listed agai1 on 

	

_- 	 ---- -- 
1 for the review petitioners prayed for 

when. the cou  
____- - --- 	 - 

he case the s,a1'e wae not 
llOt,ed and at 

	

adjOUrflme 	of t  
- 	 - - 	 - 	 ------ 	 - 

the dmi55i° 
stage i.telf withOt 

giving the opportUnL 

-- 	 - - 	-- - tatement the GA was allowed for 
ty to file the written s  

Contd ....P1 
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ich the review. petLtioner could not appraise the 

Honble Tribunal of certaLn f.acts., 

7. 	 That the review peti zoners btg to state that 

the brief facts of the review pe toner's case is that- 

• That the, review petitioners beg to state that 

the petitioners publshed an advertisement for direct 

recruitment invites appLication for the post of Ward 

Sahayika for the employment to Commandant 151 Base 

Hosptal 	Basistha, 8uwa.hatz in the month of 	mber, 

2004 The employment off Lcer of employment exchange, 

Rehabari forwarded seven candidates for the post of Ward 

Sahayika vde letter dated 12.12005 Thereafter eleven 

applications were screened by a Board of Officers for 

the interview and the interview was held on 	 In 

the aforesaid interview total nine number of candidates 

appeared for the past of Ward 	haiha And 

'themselves Smti Ataka Saha scored the highest marks and 
- 	- - 

	•* .. 

accordingly she was selected. It is pertinent ta mention 

here that Miss Kalpana. Da.s sctared the s-ccond hghest 

mark and in the mert list she secured the scond post- 

t ion - 

b) 	 As stated earlier on 1st of March, 05 said 

Kalp*n.a Das fLIed an original ApplicatLQfl being GA Na 

59 of 2005 and this Horble Tribunal directed the Review 

petitionerS to give reply to the-representatiOn to be 

Cantd.P/ 



2. 

1' 

• 	 filed by aid Kalpana Das with a frthér direction to 

• 	 file compliance report on 	 per the threctcin 

paed by. this Honble Tribunal dated 1.3.2005, the 

/ !nter'iew Teting Board was aembled on l3.200$ for 

a.certa.ining, verifIcation whether Scnt- i Alaka Saha, is  

the same person who had appeared in the tervtew Board 
- 	 - 	

k. 	 • 	 - 

on 17.2.2005, becae Kalpana Das alleged on her appli-

cation that before the anterew board Doli Saha appear-

ed in the name of Kalpana Saha. 

The rew pet itioner alio sued a letter 

being letter Na. 425/2/Civ Et/20053 dated 21.2005 to 

the PrinLpal of Holy Heart Sr. SEC. School, Hedayetptr, 

APCC Road, 6iwahati to confirm whether AIa.ka Saha is 

studied in the said school upto Cl.aes eight and to 

confirm the certificate far paing r-4ass eight bearing. 

ierLal Na 34 dated t.t.2000 has been issued by the 

said school or 

A copy o f the said letter dated 21..05 is 

anne'ced herewtth and marked as nnei'ure - I. 

As aforesaid the inter&ew/testEng Board was 

assembled on 18.3.2005 for the verification that whether 

Dolt Saha or 4laka Saha appeared before the interview 

Board on 17.2.05 and the said Board was presided by 

Camel A.K. Praharaj and 4laka S.ahaappeared before the 

/ 

Board and the Board confirmed tide their letter d*ted 

that the candidate SmtL 4laka Sha is the same 

Cantd.. 
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lady who had appeared before the interview board on 

17.2.05 The photograph of the lady tally with the lady 

appeared before the Board. The said Roard also perused,. 

scrutinised the school leavng certti ficat.e and Cs*e 

Certifj.cate, wherein the name of Alaa Sahawas prima 

facte appeared to be true to the Boards 

The review petitioners also inforeed the 

police of aashiskh4 police station to confirm whether 

Smti Alaka Saha. was the.daughter or daughter in liw of 

Late iagabei& Saha The police of aistha police 

sfatjon vide their letter dated 25.4.615 stated that Smti 

cjfl 	iJL 

Ala4a Late Jagabandhu Saha while she was only eight 

years old Later on said Alaka Saha married to Sri 

son of Late Jagabandhu Saha and thereby she 

q
becafse daughter in law, hence she is not the adopted 

daughter of Late Jagabandhu Saha 

A copy of the said police report is annexed 

herewith as AnnaKure 	2. 

f) 	 The review petitioners beg to state that as 

skated earlier they,  issued a letter to the Principal. 

Holy Heart Senior Secondary School, butnO reply was 

received by the  review petitioners and therefore they 

could not verify the certficate of Alaka Saha with the 

said School till MayO. The HonbLe Tribunal was 

pleased to fix 9.5.20CG for filing the compliance report 

and being withou.t any other alternative the respondentS/ 

Contd. - 
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revew petitioners were compelled ta file the conpliance 

report dated 6.5.05 before this HonbLe Tribunal. 

A copy of the said ccnnpliance report is 

annexed herewith as Annexure --s. 
I 

g) 	 Upon recetvLng of the compliance report 'd.ted 

6.5.05 in QA No. 59 of 2005 the Hon ble IrLbursa.l by 

retyLng passed the order dtd. 137.05 in (IA No. 160 of 

2005 without giving the opportunity to the review peti- 

\ tionars to place th e  case properly by filing written 

A copy of the order, dtd. 13.7.05 is annexed 

herewith as Anneure - 4 

The Hon'bte Tribunal directed your patitio-

ners to appoint the .appLicarst Alaka Saha to the past  of 

Ward Sahayi<a by stating that *he compliance report 

clearly states that the school leaving certificate and 

c.aste certificate. has been verified by the Interview 

oard but infact the same has been scrutinised by the 

orig t board and not verified with the inal reparAt that 

point of tme,the Letter dated 213.05 was returned to 

the review petitioners  with a.rsote stating that no trace 

of the school... 

The review p 	iorars beg to state that 

inspite of letter dated 21.3.05 to the Principal, Holy 

Heart Senior Secondary School, Guwahati, no reply was 

Contd... P1- 

I 
I. 
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the reiAew petitioners tried to persol1y 

ertfy the rec-ords and upon quer.ry regardLng the school 

it was revealed that the said school was closed dawn and 

the PrincLpal of the School was arrested by the PoiLce 

for some 

the new pet&tioner issued a letter to the tnpector 

I •cif Schools, +(.amrup 1istrict Circle leavLng/ transfer 

certificate vide their letter dated 20S 

A copy of the said letter dated 2$.0 	is 

aane<'ed 	r!th as Anneure - S. 

The revtew petitioners beg to state that the 

mother of applicant/respondent Smti Geeta Saha. is also 

an employee of the review petitioners and worked as 

kard Sa.hayita. The evew petitioner5 also verified the 

family partislars of said $mti Geeta Saha which shows 

that she has three child namely Sibu Saha., Sankar .Saha. 

and Alaka Saha and the date of birth were 2111.58 1  

15.11.60 and 19.12 1971 respectifelY. Thus, the said 

jfamiJY particulars creted reasonable suspicion in the 

1.nd of the review petitioners as the..-date of birth of 

the applicant respondent was 
1 
 11 V 	

A copy of the said family particsJar5 is 

annexed herewith ag.Annezure - 6. 

The review petitioners beg to state that in 

reply to the letter No.119 dated the Inspector 

of SchooLs, Kamrup Distrtct Circle s  Guw.ahati wrote .i 

Contd.. • 



C 11 2 

letter dtd. 23.8.05 where in it was c.rly 'taed by 

the Inpector.of Schools Ih.t so far his knowledge  the 

counter tgnatzure of 1npector f Schoal, (amrup 

Ditrict Circle, Guwah4ti as in the tranefer certifi-

cate. of Smti Alale.a. Saha of Holy Heart senior Secondary 

School, Guwahati-3 i doubtful and not similar to any 

Ams tt. Inspector of School.e as per of fce records. it 

ag further etated that on the other hand, Holy Heart 

Senior Secondary School at Hedayetpu, APCC Road, Suwa-

hati is untraced. 

A ;0-opy of .  the said letter dated 23.8.05 is 

annexed herewith as nnure - 7. 

• l 	 The reviei petittoners beg to state that at 

the time of passin9 the order dated 13,7.05 it was not. 

revealed Athat the certific.ate.furflL5h by the appU 

cant/respondent was forged one and therefore this Hon-

ble Tribunal passed the said order, which otherwise 

would not have been passed after perusing the letter of 

Inspector of Schools. 

/ 	
It is  settled law that fraud or misrepresefl 

can not give any Legal rights to any person and 

therefore the candidature of the a plt/resP0t is 

Liable to be rejected. 

a . 
That this application is made bonafide and 

for the ends of justice. 

-j 

Contd....  
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GROUNDS 

I 	 For that ,the decision rendered by the lear- 

lied Tribunal has become erroneous as On.;.. the date of 

passing - 	the order dated 137.20,05 1  

the fact regarthng the forged certificate could not be 

placed before this Hon ble Tribunal., other.i'ge this 

HbIe Tribunal might not passed the order to appoint 

the app I icantfrespandent. 

II.. 	 For that, learned Tribunal erred in late and 

-facts on directing the review petitioners to appoint the 

applint;/respondet as l4ard Sahayika- though her candi-

daturf solely dependent on a forged document wh.ch was 

manufactured and furnished by the applicant/respondent; 

herself,, 

Ill.. 	 For that, it issetled law that wrongful 

act, misrepresentation or forgery could not give any 

person to any legal right; and by cammi i;t;ing the mire-

p-sent.atio the cct th. 

Hcnble Tribunal and by stppressing the fact sht obtain 

the order dated 13.2005 and therefore her candidature 

and appointment maybe - rejected on that vaunt and the 

order dated is liable to be modified/reviewed, 

IV. For that 	the 'iew adopted by the learned 

Tribunal in the impugned order.dated I.7O$ to 	the 

Contd,, 
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e<tent that the compliance report however clearly states  

that the school leaving . certif icate and caste certifi-

cate hae been verified is erroneous as the same has not 

been stated any where in the cpance report and the 

compliance report state only about crutir*iing' chool 

leaving certificate and cast certificate wherein the 

name appeared as Alaka Saha and upon verification of 

Inspector of Schools it was revealed for. the first time 

that  the counter signature of the certificate was a. 

forged one for which the order dated 13.705 is Liable 

to be madified/reviewed * 

V. 	 For that the judgment and order dated 13.7.05 

passed in.QA No160/2OO5 has brelied on m&srepresenta-

Izian of facts by the applicant/respondent without provi-

ding any reasonable opportunity 	to the riewpk4-a" 

1,44- TkL 	 a,-d-r is I,Jt 4n l*t 

for that the c ç ' 	 ck'MW 

passed by the learned Tribunal dated 137.05 in 04 

t4o.10 of 200$ are solely based on a concocted and 

forged dacAment for which the impugned order is bad in 

law and liable to be modified/reviewad 

Upon the premises aforesaid it is 

humbly prayed that the Hanble 

Tribunal be pleased to consider the 

ptit.on admit the same issue 

notice to the parttes, respondent t 

I 



Ct41: 

show caise as to why the order da.ad 

.7,05 peed in CA No: 10/2005 

• 	 ShOULd fl 	be reewed 'as prayed fort 

and upon cause or. causes being shown 

• and upon hearing the pa.r ties be 

pleased to review the order dafed 

13.705 passed in CA No. 160/2005 

and further•.be pleased to modify, 

see aside the same and/or pass such 

&her order or orders a'S this Hon- 

' ( bi.e Tribunal may deem fit and proper 

-AM)- 

During pendency of this applicakion 

the Hon ble Tribunal may be •'sfayed 

• 	 : 	 the impugned order dated 1.7605 

passed, in CA No. 10/2005. 

And for this act of k. indness the review pe.i ioners am 

in dufy bound shall ever pray. 

,..Affidait. 
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FFIAV1T 

ri R.C, &ThuI i a, Sonf 

,.ged about 	year 	4aor, Coy Cadre for Co a.nd.nt ) 151 

o-  piai C/o99 Apo in th 	district .of Kamrup, 

Assam do hereby 	LennIy affirm and State as foiios 

1. 	 Thaf I am the Major, Coy Cadre eor Cndark 

151 	ae Hpia.. C/o 9-P  APO and opeent officer of 

the petif.-ioners in the instAnt reyLe pifi 	and a 

such I am ite1-I acqt.ainted tth the fac 	and 	ircucn- 

rcs of the case and atsthorised to cear this afida-

c,i on behalf of the reie p r 

That the 	ate nte ni.ade in th& 	af(idaiit 

and in the paraijraph I 	 are true to my 

knoiLedge, those made in paragraphs 

being iyafrter5 of reordare true s  to my 	information 

derived therefrom which I bel'ee to be true and the 

re't are my ht.rnth3.e sijbmi.ssions before this Hon 'bLe 

Court. 

An-ct t sign this affidavit on thii Cth day of 

September,200S at 	ahati 

H 
Intfied by 
	 EPONEPfF 

dvocate' Citepk 

cctk. 
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The Principal 
Iiol' Heart SR. SEC. Schobi 

41)WJ— j 

• 	

.•-) 

13Y REGI) POST 
151 Base Hospital 
C/n 99 APO 

Mar2005 

41 

Hedayetpur, APCC Road 
Guwahati 	 . 

H 
I. 	Suit !lka Saha dau;hicr oISh .I:iN: Rain X:m:i i;idn oi( nncli Nagar, Hasistha, 
(iuwahnti has L1 O1)lie(l ion the post C)f ,  V;.i id 	ili:L\a 1 	a FRI appeared Lot ifIterVic\V On 

17 Feb 2005. Please confirm whether Ihc ;aid lady had studicd in your school upto class gth 

and the ccrtilicale fir pansing class 	' l)cw it nIaL:ldne No 3113 14 I 8.1an 2000 has been 
issued by your school . You are also ie'.icsftd Ia \CHIV [lie coneclness of date of birth and 
other records given in the school leaving CCIII licate. 

2. A photocopy of School leavin g  ccrlilicalc issued by your school is forwarded herewiti.irIl 
for your verification and early reply please. 	 . 	. 

-. An early reply will be appreciated. 

Yours thithfiully, 

_AJt 
(R.(... l.)huhia) 

	

yCdr 	 I ; 

For Coirimandant 

if..  

-• 	. 
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To, 
Mr. R.C. Dhulia, 

- 	 Major Coy Cdr. for Condan, 
151, 	Hopi ta.l, Ba 2'tha, shy, 

C/a 99 APf). 

Dated Batha PS the 25 Apri,.2005 

Ref 	Letter No, 425/2iCir Ei2005 dtd. 21t 1arch 2005 

Sub 	Police 	rf.icatian Report. 

S I r, 

I ha.'e the hinaur to report that I have done 

enquiry locafly and conf dentially about the C/in of Smti 

Alaka S. 3ha Dali W/o S r i Sajri k a.r.Saha of Defence r fda. 

7 C/0 51 B.a'se Hospi€'al, Basith.3, Gcj.ahati and also 

checked the availableP.S- records. but of and no any 

ader'se criminaUty against her. 

• 	 That sir, during enquiry it 	 come to 

that Smti Alaca •S.aha € Dali sao a.adopted daughter of 

• 	 Late S 	ndhu Saha t'ttb1lC he tae only Ceight) yearo 

old. At that time her father (name not known) wa's died. 

• and later on her mother alga namely Ilira ae was died.. 

As fjch, 
though Mak.a Saha was adapted daughters Later 

on she wa giien marrLd with Sri Sanka.r Saha. that who i 

the san of said Late Jagabarudhu Saha and therey ohe 

Ala.ka Saha) b.a.me daughter inlaw. hut  no 	adopted 

daughter praoantty of Late .j.agabaridhu Saha. 

Submitted thi for favourof kind n/a and oblige. 

This refers Ba &otha PS GD 4o. 869 d2..4.0S-

Forwarded 	
'aur faithfully 

ed/- illegible 	
sd/- Illegible 

3/C •.jtha P.S. 	 S/I of Palce BaLtha PS 

Date 23.4.05 	
23.4.05 
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As per the direction of CAT Guwahati bench ordcr dated 01 Mar 2005 on OA No 59/2005, the intervicw 
Itesting board was ordered to assemble on 18 Mar 2005. 

Representation from the aj,plicant Smt Kalpana Dais dated 04 Mar 2005 was recd on 09 Mar 2005 
alongwitli dircctions from CAT Gzwahati Bench.  

SmtA1ka Saha daughter of Sh Jagabandhu Saha who has appeared before intcvicw/testhig board for the 
post of ward sahayika on 17 Fcb:2005,  was also directed to appear before the interview/testing board presided 
over by Colonel AK Praharaj on 18 March 2005. 

On 18 March 2005, it was confirmed by the interview/testing board vide their letter dated 18 March 
2005 that the candidate (Srnt Alka Salia) who had appeared before interview/testing board on 17 Februaiy 2005 
is the same lady who had appeared before the interview/testing board on 18 March 2005. The photograph of the 
tady affixed on the caste certificate has also been matched with tady 1)'esent  before Pie board on 18 Mar 2005. 

The other documents such as school leaving certificate and caste certificate also mention the name as 
Alka Saha. 	•. 

The board has shown their inability to find out whether the candidate is daughter or daughter-n-law of 
Sh iagahandhu Saha and suggested that verification to the fact may be carried out by local police/other 
appropnate authorities. \7 

The matter was reported to Officer in charge, Police Station Basistha Guwahati on 21 March 2005 and 
subsequent reminders issued on 03 April 2005 and 13 ApriL 2005. 

11 was confirmed by police station Basistha vide their letter dated 25 Apr 2005(copy enclosed) that Smt 
Alka Saha (Dolly) was an adopted daughter of Late Jagabandhu Saha, wlidn she was 8 years old. Later on she 
is married to Sit Shankar Saha son of Late Jagabandhu Saha and thereby site became daughter-in-law hence she 
is not the adopted daughter of late Jagabandhu Saha 

Since her relation to Sb Jagabandhu Saha is of dubious status (daughter/daughter-in-law), site will not 
considered'for the post of ward sahayika 	'-- 

Reply to Smt Kalpana Das, the applicant, has been fwd vide this office letter No 119/2JAdmIKD/2005 
dated 06 May 2005. 

I. 	U is also submitted that next candidate in order of ment will be called for and appointment letter for the 
post of ward sahayika will he offered in due course of time 

151 Base Hospital 
C/O 99 APO 

Dated: 	May2005 

Jainy 

Bgadi  

as 

Commandant 
1. 

f 

•1r.  

I V' 

... .. 	.... 	. - 	..•,,•;, 	 i' . . 	•. 	a' 	 - 
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CENTRAL ADMINISTRATIVE TRIBUNALS GUWAHATI BENCH 

Original Application No.160 of 2005. 

Date of order: This the 131 day of July, 2005. 

HON'BLE MRJUSTICE G.SIVARAJAN, VICE-CHAIRMAN 
HON'BLE MR,K,V,PRAHI.ADAN, ADMINISTRATIVE MEMBER .'? 

Sm Li. Alaka Saha, 
Wife of Sri Sañkar Saha 	

&: 

C/O.SmtLGeeta Saha-W/s Qtr.No. 
P.A-7, 151 Base Hospital, 
CIo 99AP0. 
Basistha Rad, P.O.Basistha, 
Guwahati-781029, Dist.Kamrup, 
Assam. 

By Mvocate Mr. K.Paul, Miss B.Das, Miss S.R. Dey 

-Versus- 

The Union of India, 
Represented by the Secretary 
To the Government of India, 
Ministry of Defence,South Block, New Delhi-i 

The Deputy Director Medical, 
- 	Services, Ministry of Defence, 

101 Ara.C/o99APO. 

Applicant 

/ 
'I 

0) 

ttVe 

R 

The Brigadier Commandant, 151 Base Hospital 
C/o99APO 

Smti Kalpana Das 
Village-Natun Bazar 
P.O.Basistha Chariali, 
Dist.Kamrup, Assam. Respondents. 

• By Advocate Mr.M.U.Ahrned,Add1.SC 
Mr.A.Ahmed, For Respondent No.4. 

ORDER(ORAL1 

SIVARAJAN.. I (V.C1 

Pursuant to advertisement inviting applications for the 

post of Ward Sahayika in the 151/Base Hospital, C/O 99 APO,issued 

by the Respondents the applicant applied for the said pot. She was 

called for interview on 17.2.05. She secured highest.mark in the 

interview and her name was listed on the toP of the select list. When 

•• 	 . 	[ T T 	- 	 .: 	
- -S. 

•1 
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U the applicant s non -ic was Ii ,ted on the 101) of the list, the Respondent 
-I 

No.4 who had also applied for the post of Wrd Sahayika, approa 

this Tribunal by filing O..A.No.59 of 2005 on 1.3.2005 alleging that the 

applicant herein secured the position and obtained selection by 

impersonation. The said application was disposed of at the admission 

stage itself by directing the applicant therein- 4 111  respondent to make 

representation before the 3 Respondent and the id Respondent 

.. '' 
was directed to pass orders thereon. The matter waslsoairected to 

be listed for compliance report. In the compliance report (Annexure 9) 

filed by the 3a Respondent clearly stated that there
. 
 Is no 

•e Tn6,, 	 •r 	-•. 	 L 
impersonation at all. The 41h  Respondent's application was rejected. 

(' 	C 	\However, the Respondents declined to appoint the applicant on a 

/ different ground viz, with Shri Jagabandhu Saha is of dubious status 

(one of adopted daughter and the other of Daughter-in-law), hence 

she will not be considered for the post of Ward Sahayika. The 

applicant is aggrieved by the denial of her appointment. 

2. 	jLave heard Mr.K.PauI, learned counsel for the applicant, 

Mr.M.U.Ahmed, learned AddLC.G.S.C. apperaring for the respondent 

Nos.1 to 3 and Mr.A.Ahmed learned counsel appearinonbehalf of 

Respondent No.4. Admittedly, the selection Board.interviewed 9 

candidates including applicant and the 41  respondent andlselected 

the applicant for the post having secured highest ria 'rks(55).jlie 4th 

Respondent herein secured only 48 marks. However, the 4' 

Respondent, as already npted, challenged the applicant's selection on 

the ground of impersonaLion. The 3 d  respondent pursuant tq the 

decisions issued by this Tribunal conducted enquiry and found that 

there was no impersonation. Thus 1  the applicant was entitled to be 

appointed to the post of Ward Sahayika on the basis of her selection. 

1 
.1 

• 	

)• 

5, 
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Only ground as could be seen from the compliance report (Annexure 

9), as already noted, is that the Board has shown its inability to find 

out whether the candidate is Doughier-in-law of Late Jagabandhu 

Saha. The Police veriuicaUon, it is stated, has confirmed that the 

applicant was an adopted daughter of Late Jagabendhu Sahh'ir - 

she was 8 years old and later on she was married to Shri Shankar 
-- 	------.- 	--.- 

Saha, son of Late Jagabandhu Saha and thereby she become 

daughter-in-law of Late Jagabandhu Saha. The compliance report, 

however, clearly states that the School Leaying Crtificate and Caste 

Certificate has been verified. If, as a matter of fact, the respon4ent i . 	
I 

No.3 had verified the Caste CerUficate (Annexiire 1) and School 

Leaving Certificate (Annexure 2) there was no cause for any doubt as 

to who is the father of the applicant, for, both the Certificates clearly 

show that Shri Jagabandhu Saha is the father of the applicant 

subsequent marriage of the applicant with the son of Latejagabandhu 

Saha may be a ground for nullifying the marriage but it cannot be 

ground for denying employment to the applicant. The name of the 

father shown is consistent with official records. According to us the 3 

Respondent was not justified in going further than what was available 

from the documents issued by the competent authority and find out a 

new case. It has nothing to do with the employment of the applicant. 

Since the applicant has already been selected, she having secured the 

highest mark, the Respondent; 1 to 3 cannot deny the appointment to 

the applicant for the reasons stated in the ompliance report 

(Ann 

r3• 7:;I'n the circumstances we direct the Respondent Nos. 1 to3 

pote applicant to the post of Ward Sahayika as notified if the 

Respondents wont to fill up the vacancy of Ward Sahayika. 

4- 

.1 
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The Origina' ApIIC8ti0fl 
is disposed of as above. There 
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ide 1il: 6'•104 

1 19/2/A,S/2005  

JI1SI)CCtOr of Schools 
KanwuJ) Dis(jct Circle. 
Kalillipara 

BY HAND 
151 Base Hospital 
PIN-900328 c/p 99 APO 

cA Aug2005 1; 

I 

(iuwajiatj 

VERfl'JCATION OF' SC11OOj LEAVING/TRANSFER CERTIFICATE 

Sir, 

I. A photocop' of Holly Heart Sr. 8cc, School leaving/transfer certificate bearing machine No 343 
dated 18-1-00 issued to Alaka Saha, daugltiei  vcl!jCaljOn 	 of Sii Jago 13 and 1 lu Salia is forwarded herewith for your 

2 	
Ii is also informed that, we have personaIl approadj)ed to Holy Heart Sr. Sec. School Hedayetpur, 

APC(' Road but the same is not traceable at its address as given in certificate. 

3 	
You are requestccl to look into the matler and cany out flecessary Vcrcatjofl 

certificate and conThm the genuinees, 	 on the above mentioned  

4. 	Your co-operation in this regard is highly appreciated. 
'S 

Thanking you. 

H. 
Yours sincerely, 

( 

4nde4? 
Major 
OI. Legal Cell 

) 	

c'' 
	 for Commandant 

Q 

A . 

IS 	 I II. 

Ii 
1 
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I 	Ta e • 	 • • . . . .•. , $ . , . .. , . . •• • , • • • • •. . . . . . ra6. . • • • • a . • . • • . . 

	

2. 	Fdthcrrs Name 

teo birth •, 

	

4, 	Prmnent home adc1 1' g 	• • . . . 
. •, . . . . . , . . . . . . . • 1 • •. • • • • 

a o  ,. 	 • 

 A l 

 

f 	 j 	 • 
4 $ 	 • • 	• .• . . . • • I 	

a 	
I . • p . a . • • • 	• a a p 

i'i.:t of Kinds name and hls/hoi' pennanet oé addres 
( 	c• 	

( 

. 	
(:, ! ' 

 

YarriPd/Sin- 	.:. :;::,;.: 	. 	
....,... 

If marlied, the name(s) of child/children 	th date birth, 	 ofI 

Name of ChiLchj1drpfl 	
of birth 

1 4 	• 	 . , 	

4 	• I  
• 1 	

2 	 '1)c . 	c,'Lr 	(ci) 	 Isov 
a a 	• • a e , 	a . , a 	• • 	a • • • • • 	•' • 
a a a • 	 • 	a a 	a • • 	e a: e a . • 	 • • • • 

	

4, . 	 • 	- 
, . . 	. . . 	. . . . 

,4 	
H : t • 	 . 

T hrchy certify that th above 
particuarsrcorvect to the host of 	oed 	I wifl 1flt1Ct0 the authority a.and when any ch.ane occurs, 

	

Dated 	/ 	
of I Individual.  

47 

/ 	 . 	. 

''•bi 

I. 

• ....... 	... 	 - 

- 	. 



/ 	 ... 	0 	 . 	 . 

/ 	 OF Th .INSPF.CTOR OF SCI -COLS.: .KARUp DISThICT .cIr.cL: :UWMATI. 

lC9ô DateL, 1 uwahati,the _2.3 tfl.ugut/05. 

Mrs a 	 . 

Inspecter f scho13,D.c.c;uwt1. 

• 	 a 

To, 
T 	MajrOIC Lea1 C!... 1 for comreznnt. 

	

Ub 	
:- 	

Verjfjctjcn of ti'WS1.: .; •ertifi.cate. 

	

Rel. 	 wajsr 01C LeQal.Ceil 	 .. 
i.i19/'/O3/O5. 	 •'• 

	

sir, 	. 	
0 	

':.• 	
0 

i have the honour to 	c'war herGwith the enqw.ry 

report, enquired by sri. i.C.Deka,Ass1. .Insoector  •1 cchoela,K.D.C. 

Guwahati, rearthg trnsIer certifc e of 3mU.A1aka  Saha of 

Heiy:Me.art • senior secondary 3ch1,rL3. 

jti8 is for your info.: ation 	 action. 
* 	.. 

0 	 :urs f 	iily, • 
	• 0 

pc. 	Of 	h1S,K.D.C. 
UVAA.T1. 

ji; 



TO 

The Insr,ectt of choo1s, 
Knrup District j.rc1e,iuihati. 

-. 	 :3ub. - VerifiCati1 ef 1ranfercertifiCate. 

- ajr,iOC 	;n.L ce. I 
r Cr!Tn3fld5flt \3O. 1.i9j2/C/Q5. 

I h ~~ ve the hen©ur 	i info 	you that so far 

of s t.InpeCtQr  of gChE01B 

KL;.C.0 	rati s ifl th Transfer certi.Cate e smti.1ak 	aha 
••• 	 I 

€ -jc1y Hoart ser.ir eccndry cholc.I:-3 is ioutft.1L3nd not 

1r to any Astt.in5pecr of choc!s al •er e 	records. 
- 	 -. 

- 	 - 	 on he tier hafl. HIy Heart 3fl.ior3eCOfl- 

1ary 3cnc..oIt ; 	ytut,i,C3C.:0. .;y-.3 is untr&iced. 

is fr your 	- romt.iCr) p. 
nece 

aci3fl. 



W 7wz, 	
•;' T 	 + 	- 	 L', 

IN THE CENTRAL AflISTRA 	 NbL ;GUWAHATI BCH. 

G U W A H A T I 

REVIEW  APPLICIQQ/2OO5. 

Arising out of. No. 160 of2005. 

IN THE MATTER OF : 

8tit± A1ka 

--ApplLcant. 

VS 

* 	 Union of Indi & Ors. 

AND 

IN THE MATI'ERQ : 

-Respondents. 

Union of India & Ors. 

--Revew Petitioners. 

 -Vs -  - 

atti A].nka Saha. 

--Appi cint/Re spondent. 

AFFIDAVIT-IN-OPP OSITION  

1) 	That your deponent most respectfully begs 

to state she has been impleaded as Respondent in the 

above mentioned Rev±ew Petition. Your deponent has 

receifed a copy of the Review Petition and she has gone 

through the sane and has understood the contents thereof. 

contd. .2 

1 
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That your deponent does not zint the truth of 

any averments made in the Review Petition save and 

except theEe which, are specfIca11y adnitted here-

under. 

That with regard to the statnents made in para 

graphs 1 to 5 of the review petItofl *  the deponent 

prefers not to offer any cocment thereon. 

That with regard to the statnent made in para 

graph-6 of the review petItIon, the deponent begs to 

state that. vide order dated 22.6.2005 the Mon'ble 

TrIbunal asked the rev±ew petitioners to f±le show 

cause and posted the case on 7.7.2005 thereafter the 

case was listed on 13/7/05 but till 13.7.05 the reclew 

pett±oners dId not filed any show cause. 

That with regard to the stat&nent made In para-

grapL7(a) of the revèw petItion the deponent begs 

state that anti Kalpana IZs It dId not secure 2nd 

pos±ton as she has scored thIrd highest mark also be 

dated  

Mano No. 230801/2/M-3(B) issued by It. Col.OSD for. Of 

DOMS Mr. P. Gluha it was directed 

to Issue Appointment letters to Mrs. Mar± Hra(G& 

& Miss Mary GooI (OBC). So, Sniti Kalpana Das has not 

secured the second position in the select list. 

contd. .3' 



Copy of the Selection list and letters 

dated 18/7/2005 are anexed hereto and 

marked as NNEXtJRE..•1&2. 

That with regard to the statement made in para-

graph-7(b) of thev±ew petiti•n, the deponent prefers 

not to offer any oxment thereon. 

That with regard to the stabent made in para- 

• 	graph -7(c) of the review petition, the deponent begs 

ILI 

- 	to state that she studied in the Holy Heart SenLor 

	

• 	 Secondary Sthool and with that regard the prncpal 

	

• 	 vtde letter dated 6/10/05 addressed to the Inspector 

of Schools stated that deponent ftti Aaka Saha has 

	

• 	 studied in Holy Heart Senior Secondary school. 

Copy of the letter dated 6/10/05 is 

anexed hereto and marked as NER3. 

8. 	That with regard to the statements made in para- 

graphs 7(d) and 7(e) of the review pettonE the 

deponent prefers not to offer any comment thereon. 

90 	That with regard to the statement made in para.. 

griph 7(f) of the review pet±tion, the deponent begs 

to state that the pr4 nv:Lphb Holy Heart Sen1or Secondary 

school vde letter dated 6/10/05 (Annure-3) as stated 

in the paragrp.h-5 of the instant affidavit) stated 

contd. .4 

I. •:-: 
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that the school is existing. Due to some problems the 

school is shifted from Hedztyetput, Guwahzit-3, to 

Bharalumukh Guwzthati-9 in the year .  2002 temporarily 

and thereafter sInce January 2005 this school IS 

functioning from Birubarl, Guwahat-16. 

	

10. 	That with regard to the stament made in para- 

graph -7(g) of the review pettton, the deponent 

prefers not to offer any comment thereon. 

	

• 11. 	That with regard to the statement made in para.. 

graph-7(h) of the review petItIon, the deponent rel-

terzites the statement made in paragraph-9 mentioned 

above. 

That with regard to the statenent made in 

pargraph-7() of the review petItion the deponent 

reIterates the statements made in paragraph-9 

mentIoned above. 

That with regard to the, statement made In para-

graph-7 (j) Of this review petItion, the deponent bees 

to state that the nae of Alaka Saha whlth was stated 

in the fznIly declaration by &ntl Gta Sahzt In the 

year 1978 is the daughter of antL Gta Saha on the 

other hard the date of birth Of the deponent as per 

the school certifIcate' wdt was sItted in the O.A. 

No. 160/05(Annexure-2) Is 20.3.1982. Also be it 

- 	 obd..5 
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stated here that the review petitioner has suth.tted 

the school certfcate of the deponent by changing 

the date of birth as 20.3.1988. 

/ 

14, 	That with regard to the statement made in 

pargraph-7 (k) of the review pett±on the deponent 

• 	begs to state that record f rrxki the of fce of the IRS- 

pector of schools may be called for. 

That with regard to the statement made in paragraph 

8 of the rev±ew pettn the deponent strongly objects 

that the certificates furnished by the 'deponent are 

forged. The deponent never comm±ttd fraud or mis-

representatOfl therefore queston rejecting candidature 

of the deponent does not arise. 

That with r egnrd to the statement made in para 

graph-I of the grounds of the review petition, the 

depnent reLterates the statement made in para-graph-

15 menttoned above. 

That with regard to the statement made in para-

graph-Il & III of the grounds of the rev±ew pett±on 

the deponent reiterates the statement nade in paragraph 

-15 mentioned above. 

contd...6 



on 

• 	-6- 

That wIth regard to the stateieflt made In para- 

graph IV of the grotnds of the Revewpetti0fl , the 

deponent categorically denIes that In the school certl-

ficate Of the Deponent, the counter signature was forged. 

It. Is clearly stated in the letter of the school. 

Inspector (Annexure-7, Page 27 & 28) that the counter 

sIgnatures of the school Inspector is douthful. Also 

be It stated that the Annexure-7 Is reeIved by the 

Review Petttoner with an Intention not to appoint the 

deponent In the post of Ward Sahay±ka and this Hon'ble 

Trbonal, for verifIcatIon of this fact may kIndly call 

or the records from the offIce of the I nspector of 

Schools. 

That with regard to the statement made In para-

graph V and VI of the grounds of the Review PetItIon 

the depoant categorically denies the sze and in 

reIterates the statertent made in paragraph 18 mentIoned 

above. 

That the deponent most respectfully beg to 

	

• 	state that the RevIew PetItloer with an ± malafide 

	

• 	• thtentIon flied this Review Petition to deprIve the- 

deponent of her legItimate appointnent and the revhew 

petition beIng. frIvolous Islithle to be dIsmissed. 

contd. .7 
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Ih is , therefore prayd that this 

Hon'bje TrLbunal may kndlybe 

pleased to verify the records add call 

for the records from the office of 

the Inspector of Sthools Kamrup 

District Circle, Kamzup, Guwahati and 

on be±ng satsf Led may be pleased to 

dismiss the Rev±ewPettion add/or 

pass such other order/orders as this 

Hon'ble TrLbuAal may deem fLt and 

proper. 

And for this act of:kndness, your humble applcat as 

in'• duty bousd shall ever pray. 

I,i 



AEFIDAVI T 

I ,Smti JUaka Saha,aged about 23 yrs,WfO Sri -  Sankar 

Saho,C/O Smti Geeta 	ha,U/s Qr.No.PA-79151 Base Hospital, 

c/U 99 pO,Basi3tha Road,P.O. 	sjStha,GUUahati19, in 

the district of Kmrup,AS53rfl,d0 hereby solemnly affirm and 

state as follows : 

That,I am the petitioner is this jnstnt case 

and as such I am well acquinted with the facts and .fcumS 

tences of the case I am competent to swear this affidavit. 

 Thst,the statements made in this affidavit and 

19 
those made in paragf aphs Ib,i& of 

the review petition are true to my knowledgo,th030 made in 

paragraphs t3• being the matters 

of records derived therefrom are true to my information 

uhich I believe to be true and rest are my humble 

submission before this Hon'blc Court. 

And I sign this affidavit on this 14 th day 

of 	 2005 at Guwahati. 

Idntifjed by me 

\\(o\ 
	

DEP0NENI 

advocate, 
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JQjJpRi Fdn iE JQEVLLVup_%flMLKA (cLt1L 
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n Fai:heri1ueb:w.d's 25 	(ZS fOr 	0'JiJ quaiiftct'iiiop ec?erieace (where qualilica- -ality Ge.t trade tt interview Mafcs  
o& is 	o:c. (fllifl8e. (1 yr in the,  app1ic6lè) tknifany' Imow- Wbre 
to 23 yr,  pass) •trad) ledge applicable) 
I br OBC) 

9 	. Miss /nuC1.etr 
DI0 Deb Bahadur 

Viii: Latkata 
1 10: 1aeitha 

3-()7 3. 	OBC 9Pa s 
• 

e -- • 	 • •.- 
.• S 
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lsiiig 0Lccr  
(MR-04 I(9X Ccl  

Member 	I: 
• 	 (MR-039:31A LI Cd SD PathaL) 

..1 ) 

2.  
(NR-16249WLtCoI(Mis)Ci.Prad1ian') 

• ';.S 	 . 	
3.__ •  - 
•: 1C-,cN 1t Cd AayKash of 222 .41101)) 

• 	 . . 	

. 

(JC-69L219H 4b Sub/OLK ICT I;inha, 
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COUNTERSIGNED 	. 	. 	 . . 
	 (1r 7 28c:F St(-,no Ra'ehChardra0our) 

(PradcepKtLr) 	 . 
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* 	272 	 lleadqua.r(ers 
Iasicril Command 	( 
tort William 
Kolkata-2l 

50 1 12/M-3(B) 	 Jul 2005 

Ii) Aa (Mcd) 

09 APO 

Fll.,LING UP GROUP 'D' VACANC![S : W!\RD SATTAYIKA 

Ref your letter No 73 1 36/21M-3( B) I (1ated 	Jun 2005. 

As per para 3 oF Ariiv lIQ DGMS(Army) k:ttCr No 13/72748/i lf/DGMS-3B dated ii Jul 200 1 

opv ati fiar ready mci) DDsMS 1lQs are CTfl1)OWCICd to issue appointment oiler For Group 'D' post 

employees. 

TAFD-93 I (Board proceedings) dated 17 Feb 2005 of 151 131-1 For the post of Ward Sahayika in 

Virs Mamaini Hira (Gcii-J) and Miss Mary Gegoi (OBC- 1) alougwith all connected documents recd 

Oc your letter under reF are returned herewith. I)DMS your Fi() may issue the appointment offer. 

Following documents are also enclosed hrewi w eth hich wet- c received by this office separately 

151 L31-i letter No 452/2/Civ Esi/coy/2005 	tcdP6 Jul 2005. 

(a) 	Requisition for Gp 'D' employecs For the post oF Ward Sahayika 

(h) 	Advertisement in New Paper 
Display put on Notice Board 
Application and its connected documents oF Mrs Maraini Hii'a 

Application and its connected documents Of Miss Mary Gogoi 

Please ack. 

(P Gulia) 
1,1 (oI 
OSD 

ak S 	 OF i\s alxre 	 H.)!' 	ft( DDMS 

lop to 	 $ 

inFo wrt their letter Nc 452/21Civ EstfCo/2005 (ft 06 Jut 2005. 

1:0 00 I\PC 
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HOLY HEd1RT HIGH SU-WQL 

School Code 12829/96 

Regd SEBA,GUuahati 

Bharalumukh ,Guuahati-16 

to W10J05  

(Seal) 	 To 

The Inpoctor of Schools, 

Kamrup District Circle 

Guwahoti-19 

Re? 	ajor,ICC Legal coil 

Por,Comriandmant No.119/2-8-05 

Dear Sir/Fladam, 

My Notice is.attrack towards your Letter dt. 

23/8/05 undor Momo/Cammandat No.119/2/8/05 in reply to that 

I hereby state as follows :- 

That the school certificate-of' Smti Alaka Sha 

issuod from our school is, gcnuine. 

That, the school is oxisting,Duo to some problems 

the school is shifted from Hedayotpur,Guwahati-3 

• 	 to harQlumu41 9 Guwahati-9 in the year 2002 tempo- 

rarily and then after since Jaivary/  2005 this 

school is at Birubari,Guwahati-16. 

This is for your kind information. 

Yours faithfully, 

Copy to:- 

1. Smti Alaka Saha. 

Sd/- Illegible, 

( 
[ladan Prasad Gupta.) 

Principal, 

Holy Heart High School 

'Birubari,Guuahati-16. 


